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gy YR & T & 39 3AEIT & 39§y, Fg7 9% & T, 39 &
] Bl S T & URT 3 & 3T Yo ek & HEU H A9 g B

(4) 38 URT & 3T TIEIT HAHR HT AT AR 39T To7 |
I 3R 3R AT & TGO AR a9 & e & forv fohar Sem|
XX XX XX XX
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5. sy, 9UF AT STEYUA F Thd HegdegR A WIFd 5 fa@d.-
(1) SgT fordly off Tashg, dteh IT SYAEUTA & HAHT H HFagR Al I
e & U &5 fomd g # oRl St 8, 98l shae Ao fomd &
3T # 39 fav fafgd e @ o g1l 3R 3T 9d+ fo@d Yoh
¥ ge gred g

2) XX XX XX
XX XX XX XX

32. yow fhus q@mr 3T B.- AT ufdeer R & 3@ A, 3R
TCHFT FI YIET Fed & @Y fAFATA@d IfFddT ¢arT dg«1 ford Srier-
() XX XX XX
(@ el EEIRO-TT & (S 3ecdld dtedh §U & el
gEATARUT §) ST H- UIdshd! ¢aRT; fRdET g a1 9 & K
T T H- YeeeR AT HRIMAT USGR GaNT,

@M R g & gfder@ T AT A- IRl GanT;

(@ RfFEg & Pma i gar F-usaRt garT wER et

(3) ¥ (¥) XX XX XX

XX XX XX XX
49. Hfaug AWt & wffd @ IfARTFT Yoo aww FA #A
AfFd.- (1) ST8T ORT 39 AT 9RT 44 F 3thT FIg MfET Heed 1 R §,
a8 ALY A9 Teed ISR, 38 Haed @l dE & Th a¥ & fieR-
MR fof@d ®9 # a6 I= W, AT Aamidd &l quid: a1 HEMa:
a9 X Hehall|
(2) ST 7 s Tored WitsR & TF § 38 e @, S dy
T @ g B, 3 FFT Yoo FoTRT foham =r § 3R arr 39 ar arr
44 & HNT Heed T &A1 7T §, g7 VAT TSRy TAT Yoeh TR el
& ICYU & died A & AR-HaR f@d & & 3dea F I W 39
TFT &l 9T H HehalT|
XX XX XX XX
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AT

(amT 3 gfaw)
fa@at &1 guie 3T T goh
1 2
1. § 4. XX XX XX
5. &R T IR HT ATIA.-
@) ¥ (3) XX XX XX

(@) Ife REr 396 & Uicdgd & fov
frd a0 fordr faalver; ar 38@H @
T UIed el AT PRAR A &
3T ¥ FRIGH IAT 3dve § Hafad

¥
() I MR FT =™ @A g7 @ 39T
T 3f8F 8 &
(i) 3= frdr AT H,
(Ta) ¥ (D) XX XX
6. & 32. XX XX

33. uegel- e 3feddld HaX Ucer AT 399cal
dur 9g¢ AT 399¢E W & & fow FIg
NN §,-

(%) STET U/ 9e g@nT Hiewh fAad foar
AR FI WfATA A
AT § AT INGed AT TohaT IR &,

=gAqdH 100 ¥9T &
T Wwd g
gfaer # R T T8
gds 1000 39 T
38ch AT & A W
ar I garg 4|
Iiaer # e T TS
HA W 9% 1000
FUY IT 3G AT ]
g T |

XX

XX

() ST6T Ueel Th a¥ ¥ &H 3af &  agl Yob ST 0@
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fov areafia &,

(i) ST8T Ucer UHT 3af & fow areaid
& S U a¥ ¥ FA AGT ¢ e a9
avy o AF AGT g,

(iii) ST8T Ucer a1 ay ¥ 3f¥e &r 3@
Ir emeadar & fov arcafRa g o
SIgT 394 374 3fediad =gl gl

TISESFIOT:- (F) USC T HATT H o had

cEader # afttg wemaf™ gfEAafaa gl

3T 588 &rh qaadt @efy qa wremafeat

fFey cgau & a@r I} g, A afulg

Hrearer 1 Q91 8ff FHST S|

(@) STl 9cer fordl sTorlel a1 NfATA &
fov ar #faA F = a1 ar w[HA
2 I e gaRt ar 3P
R Gfdeffd 9HRT & fow #He foham
I g IR S'r R+ s
HRTEIT T8l &:-
(i) ST&r 9cer &g a¥ & 378 &r

3aer & v g arca¥a g
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T 9 & 3
W @ @A &
iG]

agr [oh S
gEdTRoT-u7 (&, 21)
W & ay & 3iad
dch  Hr THA AT
Hed & & idhel
9T ST B

der [oh S
EATRUT-9a (. 21)
W 3@ U &
SeR-Hed T Tl
g S gee & fawy
]

ggr Yok SN o

)

ToRTe, AT,
I a7 i @A AT



(i) ST&T 9cer &g av & 38 &
3@y I emeadar & fov
deaffia & ar e e
sfedf@d g1 Bl

SIgT 9cel 3REd fhd I scsh &
faRea Pt Ao ar wfFws &
fow ar 3fPA F = a1 I A
T & e gt ar JEE &
M gfdsfa ot & faT Ay frar
I §;

(i) STer 9cer &g ay¥ & 378 &Hr

39 & v arcaf@a g

(i) ST&T 9cer &g a¥ & HfAw &
3@ I emeadar & fov
deag g ar S 3Efe
sfeafaa =& g
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3qafoia ARy
gfather arel
EEAecROT-qT (H. 21)
9T 7T B

der [oh Sir
EEdecROT-q7 (H. 21)
9 39 "ufd & e’
Hed 9 of9rar g S
qee & favr-ae] gl

qr Yoh SN W
ToIRTe, WA,
AH o T A a7
AT & 3R uee #
JYT-39401d & ay &
da dew fr =
& S gfdwer arel
AU (. 21)
X 9T B

agr ek it
gEAeROT-qT (. 21)
R 39 GUfd & deiR
Hoed W oFTdl § S
gee dr fava-aed ©l




Weq frdr off A & S geer
A H WX e & fow 3nfad
TIFY ¥ TWIMFId 7, IR 0 WX &
3TEOT A YeeT dcqard, fsarfed
fohar amam 8, 00 Ted W Yo oA
T9A G 3HTH AT grem|

Uiy & car # JUT Wdl A &
Wl & fasarfed 9eer  (Tas
Heddld WET IT 9T & IcUiGed &
foT ga&it & ueer §)!
34. ¥ 35. XX XX XX
35-%. 3INGUT AT AeT-ave F FMAT AT
3T gy JfAfTe, 1959 (1959 &
Foearg fAfFTE ¥ 54) & 3ueul &
sefer 3mgel ar den-aee @ ST
FJAlCd A IHAfCd & AdIOT FHI
afeTd e arell g&draot,-
(@) Tefaf@d gyl @ §@dRd
HeTeATCeT:-

3

(i)o Rareay a1 Redter disT g 93|
(i) T (v) XX XX XX
(@) XX XX XX

(@) f=Rfea wgar @ FeEd

31o3a17?d T AdTHIOT:-

(i) Rareax ar OEdler T §olR 9|
(i) T (v) XX XX XX
35-@. ¥ 47. XX XX XX

48. fadfFd Ui 15 foma o o @
el & Torad folT 9RT 26(2) gaRT 39y
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TE-IAURT IT FEGIAe 39«1 f@d, T,
$IET T GIaT 3o TgEard!, Tg-3Uqeamy T
eI & 9&T & 19T ST &,-

(F) e fre g @eafad A IEF @& T R, {4,
fordt omer 1 ffed faol@, &8 &1 W1 @@ % SR
T Sfgel (AN arel & A-TOdT  Hed & s A &l
& §Td) A 9T I G AT @HA 1.5 gfaed]
EEICI SR U SOOI R SR
Oar a1 & dr a1 ARE arel &
Oeell AT 9fd & c@RT AT 3oTeh 98T
# foasafea frar S
(@) XX XX XX
49. ¥ 58. XX XX XX
XX XX XX XX
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Bill No. 11 of 2017

(Authorised English Version)

THE RAJASTHAN FINANCE BILL, 2017
(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

further to amend the Rajasthan Value Added Tax Act, 2003, the Rajasthan Tax
on Luxuries (In Hotels and Lodging Houses) Act, 1990, the Rajasthan
Entertainments and Advertisements Tax Act, 1957 and the Rajasthan Stamp
Act, 1998, in order to give effect to the financial proposals of the State
Government for financial year 2017-18 and to make certain other provisions.

Be it enacted by the Rajasthan State Legislature in the Sixty-eighth Year
of the Republic of India, as follows:-

CHAPTER |
PRELIMINARY
1. Short title.- This Act may be called the Rajasthan Finance Act, 2017.

2. Declaration under section 3, Rajasthan Act No. 23 of 1958.- In
pursuance of section 3 of the Rajasthan Provisional Collection of Taxes Act,
1958 (Act No. 23 of 1958) it is hereby declared that it is expedient in the public
interest that provisions of clauses 3, 4, 9 and 12 of this Bill shall have
Immediate effect under the said Act.

CHAPTER Il
AMENDMENT IN THE RAJASTHAN VALUE ADDED TAX ACT, 2003

3. Amendment of section 3, Rajasthan Act No. 4 of 2003.- For the
existing sub-section (2) of section 3 of the Rajasthan Value Added Tax Act,
2003 (Act No. 4 of 2003), hereinafter in this Chapter referred to as the principal
Act, the following shall be substituted, namely:-

“(2) Notwithstanding anything contained in sub-section (1) a dealer
other than those specified in clause (a) of sub-section (1) or the dealer or
class of dealers as may be notified by the State Government, who
purchases goods from a registered dealer of the State and sells, such
goods or goods manufactured from such goods within the State, may opt
for payment of tax on his turnover excluding the turnover of the goods
specified in Schedule I, at the rate as may be notified under sub-section
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(3) of section 4, subject to the condition that annual turnover of such
dealer does not exceed-

(i) rupees fifty lacs, in case of a dealer specified in clause (b) of sub-
section (1); and

(i) rupees seventy five lacs, in case of other dealers.”.

4. Amendment of section 4, Rajasthan Act No. 4 of 2003.- In sub-
section (3) of section 4 of the principal Act,-

(i) for the existing punctuation mark “.”, appearing at the end, the
punctuation mark “:”” shall be substituted; and

(i) after sub-section (3), so amended, the following proviso shall be
added, namely:-

“Provided that the State Government may notify different rates
for different class of dealers.”.

CHAPTER Il
AMENDMENT IN THE RAJASTHAN TAX ON LUXURIES (IN
HOTELS AND LODGING HOUSES) ACT, 1990

5. Insertion of section 32A, Rajasthan Act No. 9 of 1996.- After the
existing section 32 and before the existing section 33 of the Rajasthan Tax on
Luxuries (in Hotels and Lodging Houses) Act, 1990 (Act No. 9 of 1996), the
following new section shall be inserted, namely:-

“32A. Power of State Government to waive penalty and interest
in certain cases.- Notwithstanding anything contained in this Act, the
State Government in the public interest, by notification in the Official
Gazette, may reduce or waive any amount of interest, penalty or late fee
payable for any period by any class of hoteliers, subject to such terms and
conditions as may be specified in the notification.”.

CHAPTER IV
AMENDMENT IN THE RAJASTHAN ENTERTAINMENTS AND
ADVERTISEMENTS TAX ACT, 1957

6. Insertion of section 9D, Rajasthan Act No. 24 of 1957.- After the
existing section 9C and before the existing section 10 of the Rajasthan
Entertainments and Advertisements Tax Act, 1957 (Act No. 24 of 1957), the
following new section shall be inserted, namely:-

“9D. Power of State Government to waive penalty and interest
in certain cases.- Notwithstanding anything contained in this Act, the
State Government in the public interest, by notification in Official
Gazette, may reduce or waive any amount of interest or penalty payable
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for any period by any class of proprietors, subject to such terms and
conditions as may be specified in the notification.”.

CHAPTER V
AMENDMENT IN THE RAJASTHAN STAMP ACT, 1998

7. Amendment of section 3-A, Rajasthan Act No. 14 of 1999.- In
section 3-A of the Rajasthan Stamp Act, 1998 (Act No. 14 of 1999), hereinafter
in this Chapter referred to as the principal Act,-

(i) for the existing sub-section (1), the following shall be substituted,
namely:-

"(1) All instruments chargeable with duty under section 3 read with
Schedule to the Act, shall be chargeable with surcharge at such rate
not exceeding 10 percent of the duty chargeable on such instruments
under section 3 read with Schedule to the Act, as may be notified by
the State Government, for the purpose of the development of basic
infrastructure facilities such as rail or road transportation system,
communication system, power distribution system, sewerage system,
drainage system or any other such public utilities serving any area of
the State and for financing Municipalities and Panchayati Raj
Institutions."; and

(ii) after the existing sub-section (3), the following shall be added,
namely:-

"(4) Save as provided in sub-section (3), the State Government
may make rules for collection of surcharge leviable under this section
and for regulating the duties and remuneration of the person through
whom surcharge is collected.".

8. Amendment of section 3-B, Rajasthan Act No. 14 of 1999.- In
section 3-B of the principal Act,-

(i) for the existing sub-section (1), the following shall be substituted,
namely:-

"(1) All instruments chargeable with duty under section 3 read with
Schedule to the Act, shall be chargeable with surcharge at such rate
not exceeding 10 percent of the duty chargeable on such instruments
under section 3 read with Schedule to the Act, as may be notified by
the State Government, for the purpose of conservation and
propagation of cow and its progeny."; and

(ii) after the existing sub-section (3) and before the existing sub-section
(4), the following shall be inserted, namely:-
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"(3A) Save as provided in sub-section (3), the State Government
may make rules for collection of surcharge leviable under this section
and for regulating the duties and remuneration of the person through
whom surcharge is collected.".

9. Amendment of section 5, Rajasthan Act No. 14 of 1999.- In section
5 of the principal Act,-

(i) in marginal heading, after the existing expression "mortgage" and
before the existing expression "or settlement”, the expression
"agreement or any other document (memorandum etc.) relating to the
deposit of title deeds™ shall be inserted;

(it) in sub-section (1),-

(a) after the existing expression "mortgage"” and before the existing
expression "or settlement”, the expression "agreement or any
other document (memorandum etc.) relating to the deposit of title
deeds" shall be inserted; and

(b) for the existing expression "and each of the other instruments
shall be exempt from duty", the expression "and each of the other
instruments shall be chargeable with a duty of two hundred rupees
instead of the duty, if any, prescribed for it in that Schedule” shall
be substituted.

10. Amendment of section 32, Rajasthan Act No. 14 of 1999.- In
section 32 of the principal Act,-

(i) after the existing clause (b) and before the existing clause (c), the
following shall be inserted, namely:-

"(bb) in the case of a leave and licence agreement-by licensee;"; and

(i) after the existing clause (c) and before the existing clause (d), the
following shall be inserted, namely:-

"“(cc) in the case of Bank Guarantee, Licence relating to arms and
ammunitions, Limited Liability Partnership (LLP)- by the
person in favour of whom instrument is executed;".

11. Amendment of section 49, Rajasthan Act No. 14 of 1999.- In
section 49 of the principal Act, after the existing sub-section (2), the following
new sub-section shall be added, namely:-

"(3) Where stamp duty in excess of that which is legally chargeable
has been charged or paid on the instrument at the time of the registration
of such instrument the State Government or any officer authorized by the
State Government by notification may, upon application in writing made
within six months from the date of registration, refund the excess.".
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12. Amendment of the Schedule, Rajasthan Act No. 14 of 1999.- In the
Schedule of the principal Act,-

(i) in Article 5, for the existing clause (f), the following shall be
substituted, namely:-

0.25% of the amount
agreed in the contract,
subject to a minimum of
rupees five hundred and
maximum  of  rupees
twenty five thousand.";

"(f) if relating to any advertisement
made for promotion of any product
or program or event with an intention
to make profits or business out of it;

(if) for the existing Article 33, the following shall be substituted,

namely:-

"33. Lease- Including an under lease or
sub-lease and any agreement to let or
sub-let or any renewal thereof,—

Where such lease purports to be—
(i) for a period less than one year.

(if) for a period not less than one year
but not exceeding five years.

(iii) for a period exceeding five years
but not exceeding ten years.

(iv) for a period exceeding ten years
but not exceeding fifteen years.

(v) for a period exceeding fifteen years
but not exceeding twenty years.

(vi) for a period exceeding twenty
years but not exceeding thirty
years.

(vii)for a period exceeding thirty years
or in perpetuity, or does not
purport for any definite period.

0.02 percent of the market
value of the property.

0.1 percent of the market
value of the property.

0.5 percent of the market
value of the property.

One percent of the market
value of the property.

Two percent of the market
value of the property.

Four percent of the market
value of the property.

The same duty as on a
conveyance (No.21) on the
market value of the

property:

Provided that in any case when an agreement to lease is
stamped with the stamp required for a lease, and a lease in pursuance
of such agreement is subsequently executed, the duty on such lease

shall not exceed hundred rupees.
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Exemption:- Lease, executed in the case of cultivator and for

purposes of cultivation (including a lease of trees for the production
of food or drink).";

(iii)in Article 35-A,-

(@) in sub-clause (i) of clause (a), for the existing expression "Three
thousand rupees”, appearing under column No. 2, the expression
"Five thousand rupees” shall be substituted,;

(b) in sub-clause (i) of clause (c), for the existing expression "One
thousand rupees", appearing under column No. 2, the expression
"Two thousand rupees" shall be substituted; and

(iv)in clause (a) of Article 48, after the existing expression "daughter of a
predeceased son" and before the existing expression "or father or

mother", the expression "or father's sister or son of predeceased
brother™ shall be inserted.
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STATEMENT OF OBJECTS AND REASONS

THE RAJASTHAN VALUE ADDED TAX ACT, 2003

Sub-section (2) of section 3 of the Act provides an option to the dealers to
opt for payment of tax on his turnover excluding the turnover of goods specified
in Schedule I. Presently, the manufacturers are not eligible to opt for payment of
tax under the said sub-section. To provide relief to small manufacturers of the
State, an amendment in sub-section (2) of section 3 has been proposed.

Sub-section (3) of section 4 of the Act provides maximum rate of tax
payable by dealers covered under sub-section (2) of section 3 of Rajasthan
Value Added Tax Act, 2003. Presently, the dealers other than manufacturers
and importers are covered under sub-section (2) of Section 3. Since, it has been
proposed to include manufacturers to opt for payment of tax under sub-section
(2) of section 3, different rate of tax need to be notified for manufacturers, and
therefore, it is being proposed to empower the State Government to notify
different rates of tax for different class of dealers. Accordingly, sub-section (3)
of section 4 is proposed to be amended.

THE RAJASTHAN TAX ON LUXURIES (IN HOTELS AND LODGING
HOUSES) ACT, 1990

Presently hotelier may submit application for waiver of interest and/or
penalty amount, in case of financial and genuine hardship being caused to such
hotelier, before the Commissioner under Section 32 of the Act. Similar
circumstances may warrant that a general waiver or reduction of penalty, late
fee and interest may be made for class of hoteliers also. Keeping this objective
in view, it is proposed to insert a new section 32A in the Act to empower State
Government to reduce or waive the outstanding demand of penalty, late fee and
interest for such class of hoteliers.

THE RAJASTHAN ENTERTAINMENTS AND ADVERTISEMENTS
TAX ACT, 1957

Presently proprietor may submit application for waiver of interest and/or
penalty amount, in case of financial and genuine hardship being caused to such
proprietor, before the Commissioner under Section 9C of the Act. Similar
circumstances may warrant that a general waiver or reduction of penalty and
interest may be made for class of proprietors also. Keeping this objective in
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view, it is proposed to insert a new section 9D in the Act to empower State
Government to reduce or waive the outstanding demand of penalty and interest
for such class of proprietor.

THE RAJASTHAN STAMP ACT, 1998

At present under section 3-A and section 3-B of the Rajasthan Stamp Act,
1998, surcharges on stamp duty payable only on certain instruments related to
immovable property are being levied for the purposes of development of basic
infrastructure facilities etc. and propagation of cow and its progeny. With a
view to generate more revenue for the aforesaid purposes, the surcharges
mentioned above are proposed to be levied on the stamp duty payable on all the
instruments included in the Schedule to the Rajasthan Stamp Act, 1998.
Provisions are also proposed to empower the State Government to make rules
for collection of surcharge and for regulating the duties and remuneration of the
person through whom surcharge is collected. Accordingly, section 3-A and 3-B
are proposed to be amended suitably.

According to section 5 of the Rajasthan Stamp Act, 1998, if the parties
execute more than one instrument to complete the single transaction of sale,
mortgage or settlement, then only principal instrument of the transaction is
chargeable with stamp duty and other remaining instruments of the transaction
are not chargeable with stamp duty. Agreement or any other document
(memorandum etc.) relating to deposit of title deeds as provided under Article 6
of the said Act is also a kind of mortgage which is usually executed for the
purposes of housing or other loans. Section 5 is proposed to be suitably
amended to include the instrument of Agreement or any other document
(memorandum etc.) relating to deposit of title deeds in the category of
instruments mentioned in section 5 and also to prescribe stamp duty of rupees
200/- each on other instruments of the transaction mentioned in section 5.

Section 32 of the Rajasthan Stamp Act, 1998 specifies the party by whom
stamp duty is payable in the absence of any agreement between the parties to
the instrument to bear the expenses of providing proper stamp duty. Section 32
Is proposed to be amended to specify the party by whom stamp duty is payable
in case of instruments of Leave and Licence Agreement, Bank Guarantee,
Licence relating to arms or ammunitions, Limited Liability Partnership (LLP)
so that it is easier to collect the stamp duty and reconcile it as and when
required.
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Sometimes stamp duty is paid in excess of the requirement and case of
refund of the stamp duty charged or paid in excess is made out. To provide
relief to the people, section 49 of the Rajasthan Stamp Act, 1998 is proposed to
be amended to make provisions for refund of stamp duty charged or paid in
excess of that which is legally chargeable on the instrument at the time of the
registration of the instrument.

Clause (f) of the Article 5 of the Schedule to the Rajasthan Stamp Act,
1998 is proposed to be amended to rationalize the rate of stamp duty on
agreements relating to any advertisement made for promotion of any product or
program or event with an intention to make profits or business out of it.

With a view to rationalize the rates as well as method of calculation of
stamp duty on the lease deed, Article 33 of the Schedule to the Rajasthan Stamp
Act, 1998 is proposed to be amended.

Article 35-A of the Schedule to the Rajasthan Stamp Act, 1998 is
proposed to be amended to increase the stamp duty on the instruments of
licence and renewal of licence relating to revolvers or pistols from rupees three
thousand to five thousand and one thousand to two thousand respectively.

At present concessional rate of stamp duty is applicable on release deed
of ancestral property executed in favour of family members mentioned in
Article 48 of the Schedule to the Rajasthan Stamp Act, 1998. Besides above, lot
of ancestral property transaction take place including father's sister and son of
predeceased brother also. Therefore, Article 48 is proposed to be amended to
include father's sister and son of predeceased brother in the list of family
members so as to provide relief in stamp duty also on release deed of ancestral
property executed in favour of father's sister or son of predeceased brother.

The Bill seeks to achieve the aforesaid objectives.
Hence the Bill.

YT T,
Minister Incharge.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 7 and 8 of the Bill, which seek to insert new sub-sections (4) and
(3A) in sections 3-A and 3-B respectively of the Rajasthan Stamp Act, 1998
shall, if enacted, empower the State Government to make rules for collection of
surcharge leviable under those sections and for regulating the duties and

remuneration of the person through whom such surcharge is collected.

The proposed delegation is of normal character and mainly relates to the

matters of detail.

YU I,
Minister Incharge.
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1. EXTRACTS TAKEN FROM THE RAJASTHAN VALUE ADDED TAX
ACT, 2003
(Act No. 4 of 2003)

XX XX XX XX
3. Incidence of tax.- (1) XX XX XX

(2) Notwithstanding anything contained in sub—section (1) a dealer other
than that enumerated in clause (a) or clause (b) of sub—section (1) or the dealer
or class of dealers as may be notified by the State Government, who purchases
goods from a registered dealer of the State and sells such goods within the State,
may opt for payment of tax on his turnover excluding the turnover of the goods
specified in Schedule I, at the rate as may be notified under sub—section (3) of
section 4, subject to the condition that such annual turnover does not exceed
rupees seventy five lacs in a year.

(3) to (6) XX XX XX
XX XX XX XX
4. Levy of tax and its rate.- (1) to (2) XX XX XX

(3) Notwithstanding anything contained in sub-section (1), the tax
payable by the dealer covered by sub—section (2) of section 3, shall be levied at
the rate not exceeding two percent on the turnover, as may be notified by the
State Government.

@) to(7) XX XX XX
XX XX XX XX

2. EXTRACTS TAKEN FROM THE RAJASTHAN STAMP ACT, 1998
(Act No. 14 of 1999)
XX XX XX XX

3-A. Certain instruments chargeable with surcharge.- (1) All
instruments of conveyance, exchange, gift, settlement, partition, agreement to
sale, composition, mortgage, release, power of attorney and lease of immovable
property, and agreement or memorandum of an agreement relating to giving
authority or power to a promoter or a developer, by whatever name called, for
construction on, or development of, or sale or transfer (in any manner
whatsoever) of, any immovable property, chargeable with duty under section 3
read with Schedule to the Act, shall be chargeable with surcharge at such rate
not exceeding 10 percent of the duty chargeable on such instruments under
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section 3 read with Schedule to the Act, as may be notified by the State
Government, for the purpose of the development of basic infrastructure
facilities such as rail or road transportation system, communication system,
power distribution system, sewerage system, drainage system or any other such
public utilities serving any area of the State and for financing Municipalities and
Panchayati Raj Institutions.

(2) The surcharge chargeable under sub-section (1) shall be in addition to
any duty chargeable under section 3.

(3) Except as otherwise provided in sub-section (1), provisions of this Act
shall so far as may be apply in relation to the surcharge, chargeable under sub-
section (1) as they apply in relation to the duty chargeable under section 3.

3-B. Surcharge for conservation and propagation of cow and its
progeny.- (1) All instruments of conveyance, exchange, gift, settlement,
partition, agreement to sale, composition, mortgage, release, power of attorney
and lease of immovable property, and agreement or memorandum of an
agreement relating to giving authority or power to a promoter or a developer, by
whatever name called, for construction on, or development of, or sale or transfer
(in any manner whatsoever) of, any immovable property, chargeable with duty
under section 3 read with Schedule to the Act, shall be chargeable with
surcharge at such rate not exceeding 10 percent of the duty chargeable on such
instruments under section 3 read with Schedule to the Act, as may be notified
by the State Government, for the purpose of conservation and propagation of
cow and its progeny.

(2) The surcharge chargeable under sub-section (1) shall be in addition to
any duty chargeable under section 3 and any surcharge chargeable under section
3-A.

(3) Except as otherwise provided in sub-section (1), provisions of this Act
shall so far as may be apply in relation to the surcharge, chargeable under sub-
section (1) as they apply in relation to the duty chargeable under section 3.

(4) The surcharge collected under this section shall be earmarked and
utilized for the purpose of conservation and propagation of cow and its progeny-
in the State.

XX XX XX XX
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5. Several instruments used in single transaction of sale, mortgage or
settlement.- (1) Where, in case of any of sale, mortgage or settlement, several
instruments are employed for completing the transaction, only the principal
instrument shall be chargeable with the duty prescribed for it in the Schedule
and each of the other instruments shall be exempt from duty.

2) XX XX XX
XX XX XX XX

32. Duties by whom payable.- In the absence of an agreement to the
contrary the expense of providing the proper stamp shall be borne,-

(@) XX XX XX

(b) in the case of a conveyance (including a re-conveyance of mortgaged
property)- by the grantee; in the case of a lease or agreement to lease-
by the lessee or intended lessee;

(c) in the case of a counterpart of a lease-by the lessor;

(d) in the case of an instrument of exchange-by the parties in equal
shares;

(e)to(g) XX XX XX
XX XX XX XX

49. Power to refund penalty or excess duty in certain cases.- (1)
Where any penalty is paid under section 39 or section 44, the Chief Controlling
Revenue Authority may, upon application in writing made within one year from
the date of the payment, refund such penalty wholly or in part.

(2) Where, in the opinion of the Chief Controlling Revenue Authority,
Stamp duty in excess of that which is legally chargeable has been charged and
paid under section 39 or section 44, such authority may upon application in
writing made within three months of the order charging the same, refund the
excess.

XX XX XX XX
THE SCHEDULE
(See Section 3)
Description of instrument Proper Stamp Duty
1 2
1. to 4. XX XX XX
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5. Agreement or memorandum of an agreement-

(@) to (e) XX XX
(F) If relating to any advertisement made
for promotion of any product; or
program or event with an intention to
make profits or business out of it,-
(i) if the amount agreed does not
exceed rupees ten lacs;

(i) in any other case

(ff) to (g) XX XX

6. to 32. XX XX
33. Lease- Including an under lease, or sub-

lease and any agreement to let or sub-let,-
(a) where, by such lease, the rent is fixed
and no premium is paid or delivered,-
(i) where the lease purports to be for

a term for less than one year;

(if) where the lease purports to be for
a term of not less than one year
but not more than twenty years;

(iii)where the lease purports to be for
a term in excess of twenty years
or in perpetuity or where the term
IS not mentioned.

Explanation: (a) The term of a lease

shall include not only the period

stated in the document but shall be
deemed to be the sum of such stated

36

XX

Two rupees and fifty paise for
every rupees 1,000 or part
thereof on the amount agreed
in the contract subject to
minimum of rupees 100.
Five rupees for every rupees
1,000 or part thereof on the
amount agreed in the contract.
XX
XX

The same duty as on a Bond
(No. 14) for the whole
amount payable under such
lease.

The same duty as on a
conveyance (No. 21) for a
consideration equal to the
amount or value of the
average rent of two years.

The same duty as on a
conveyance (No. 21) on the
market value of the property
which is the subject matter of
the lease.



period along with all previous
periods immediately preceding this
without a break for which the lessee
and lessor remained the same.

(b) Where the lease is granted for a fine

or premium or for money advanced

or development charges advanced or

security charges advanced and where

no rent is reserved:-

(i) where the lease purports to be for
a term of not more than twenty
years.

(i1) where the lease purports to be for
a term in excess of twenty years,
or in perpetuity or where the term
IS not mentioned:

(c) Where the lease is granted for a fine

or premium or for money advanced

or development charges advanced or

security charges advanced in addition

to rent reserved,-

(i) where the lease purports to be for
a term of not more than twenty
years.

(if) where the lease purports to be for
a term in excess of twenty years,
or in perpetuity or where term is
not mentioned.
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The same duty as on a
conveyance (No. 21) for a
consideration equal to the
amount or value of such fine,
premium, advance as set forth
in the lease.

The same duty as on a
conveyance (No. 21) on the
market value of the property
which is the subject matter of
the lease.

The same duty as on a
conveyance (No. 21) for a
consideration equal to the
amount or value of such fine
premium or advance and
amount of average rent of two
years as set forth in the lease.
The same duty as on a
conveyance (No. 21) on the
market value of the property
which is the subject matter of
the lease.



Provided that in any case when
an agreement to lease is stamped
with the stamp required for a lease,
and a lease in pursuance of such
agreement is subsequently executed,
the duty on such lease shall not
exceed ten rupees.

Exemption:

(a) Lease, executed in the case of
cultivator and for purposes of
cultivation (including a lease of trees
for the production of food or drink).

34. to 35. XX XX XX
35-A. Licence relating to arms or

ammunitions, that is to say, document

evidencing the licence or renewal of licence

relating to arms or ammunitions under the

provisions of the Arms Act, 1959 (Central

Act No. 54 of 1959),-

(a) Licence relating to following arms:-

(i) Revolvers or pistols Three thousand rupees.
(ii) to (v) XX XX XX
(b) XX XX XX

(c) Renewal of licence relating to
following arms:-

(i) Revolvers or pistols One thousand rupees.
(i) to (V) XX XX XX
35-B to 47. XX XX XX

48. Release, that is to say any instrument,
(not being such a release as is provided for
by section 26(2), whereby a co-owner, co-
sharer or co-parcener renounces his interest,
share, part or claim in favour of another co-
owner, co-sharer or co-parcener.
(@) If the release deed of an ancestral 1.5 percent of the amount
property or part thereof is executed by  equal to the market value of
or in favour of brother or sister the share, interest, part or
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(children of renouncer's parents) or claim renounced.

son or daughter or son of predeceased
son or daughter of a predeceased son
or father or mother or spouse of the

renouncer.
(b) XX XX XX
49.1058. XX XX XX
XX XX XX
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